C.D,E.F.and GIH. A 5
goﬂ hearing : and upon readlng the affidawt of filed the

19 - ; Itisordered that the = _ be at liberty to deliver tothe =~ 0
atories in writing, and that the said : “do answer the interrogatories as prescribad by

I, rule 8, ard that the costs of this application Le

j No. 2. :
lsmomm (Ou,r.*)_ et g
(Tn‘b as in No. 1, supra.) Bt !
nterrogatones on behalf of the above-named [ﬂas afiff or defendant C. D.] for the examination of th
med [defendants E. F. and G, H. or flamttﬁ‘]
1. Did not, etc.
2. Has not, etc.
§ t etc., % etc. ; : P
; {T he defendant B, F.is rsgumd to mmuf ﬁu mhrrogmrm numbcrd
[The defendant G. H. is requirved to answer the interrogatories mumbersd

Ne. 3.
ANswar To InTRROGATORIZES. (0. 11,1, 0.)
(Title as in No. 1, supra.)

The answer of the above-named defendant E. F. to the mterrogatonas for his examination by tha
med plaintiff. .

nswer to the said interrogatories, I, the above-named E. F., make oath and say as!‘oﬂows

Enwt'auswers to mterrogatones in paragraphs numbered cansecutwely. :

to answer the interrogatories nnmbeted ' on the gmund that [stdtgrosmk

No. :
Oanxa ron Anmu;rasruboaunwrs. (0 SITs :z.) 0

(Ttﬂd as in Na. r, supm)

dowalhm g days from the date of this ordcr, answer on :
» - which documents are or ‘have been in his possession or power relatmg to the mattei*
this suit and that the costs of thisa pphcat:cn be . ;

Arrmavu‘ AS TO E)ocunnws. (O n,r. 13 +)
(Title as in No. 1, supra))
P thh abovemamrd defendant C D., make cath and say as follows i—

‘he documents rel=ting to the matters in question in- this snit sat
:t schedule hereto. :

ke satd documents set forth in the second part of the first schedu's hereto

‘1 have 1ia.t,, but have not now, in my posseSsion or power the documenis re iting to the matters
tion | h this suit <=t forth in the second schedule her >

ied ¢ ts were i:d: in my pos

sion or power on |sfale when ang 1 ho



o o
S

2Discovery, Tnspection ‘ond Admzssion.

. ‘posscssien, clse;tody or power of any othsr person on my behalf, "any accouat, book of account,’ voucher
receipt, letter, memorandum, paper or writing, or.any copy of or extract from any such docum

other document whatsoever, relating 'tothe m="t>rs [ qu

r*-‘“&&‘ﬂ,ﬁ“ s i

Guestion iv this suit or any of them,  or_whet
de refative to such fat \_mdﬁnya?‘ftheﬁi, other than and except the documents
¢ and second schedles heroto, - i

: (Titlelas in No. 1, subrd)
" Upon hearing

it and vnon reading the affidavit of ' ot ﬁ!eilzl the™
‘ - day of : 19 ; 1t 5 ordered that the do, at all seasonable tines; -
on reasonable notice, produce at , situate at , the fol'.o\w‘ng documents,
} . namely, , and that the ) be at liberty to

' inspect and peruse the documents so produced, and to make notes of their contents. 1n the ineantime it
| is ordered thal all further proceedings be stayed and that the costs of this application be -

@ - : - B

]

-I_ i e . NoTicz To PRODUCE D_oduuns‘rs. {0. 11, 1. 16.)

(7itls as in No.~1, supra.)

Take notice that the [plaintiff or defendant] requires you to produce for his inspection the foIIowin% E

‘ documents referred to in your [plaint or writien statement o» affidavit dated the .. dayof
- 19 1 : :

\ .~ [Describe documents required.] s B
\ i : X. Y. Pleader for ths .
\ ~ To Z., Pleader for the !
‘ i - B No. 8.
‘ e i NoTice To ssercy Docvsents, (O, 11,117

(Title as in No. 1, supra.)

‘Take notice that you can inspect the documents mentioned in your notice of the day of

< 19 [except the documents numbered in that notice] at [{nsert place of inspection)
on Thursday next, the instant, between the hours of 12 and 4 o'cluck.

Fiio Or, that the | plaintiff or defendant] objects to giving you inspection of documents mentioned in your
. notice of the day of _ 19, onthe ground that [stafe the ground]):— :

%
s - . -

No. g.
Nlonl:l 7o apMIT Documents, (0. 12, 1. 3.)

(Title as in No. 1, supra.)

- 'Take notice that the plaintiff [o» defendant] in this suit proposes to adduce in evidence the several

- documents hereunder specified, and that the same may be inspecied by the defendant [or plaintiff], his
pleader or agent, at o i : between the hours pf .

, : ; and the defendant [o7 plaintiff] is hereby required, within'
forty-eight houts from the last-mentioned hour, to admit that such of the said documents as are specified
to be originals were respectively written, signed or executed, asthey purport respectively to have been; -
that such as are specified as copies are true copies ; and such documents as are stated to have been served,
* sent or delivere1 were so served, sent or delivered, respectively, saving all just cxceptions to the admissi
bility of all such documents as evidence in this suit. . : S

G, H., pleader [or agent) fir plainiiff [or defendant.
7 To E. F,, pleader [or agent] for defendant [or plaintiff). :
‘ . [E e dosorite the dociments and specifc a2 o crod docrvnert wliolber {7 Is ovfgi

> f £ cinfptep s . o '(‘.:m.';.)_"!

‘ - ' No. 10.
‘ Notice vo :pvir Faoes, (O 13, 10 5.}

‘ {frile as 1 No, Iy T




i

e admission of which is required, are— .

vdied on the ist Januacy, 1990,
died intestate, o
-was his only lawful son,

fed on the 1st April, 1395,

. Was never married,

No, 11.

Apwission or Facts russuant ro Noricz. (0O.13,r.5.)

2 (Title as in No. 1, supra.)

ndaﬁt [or plaintiff] in this suit, for the fmrpos'e_s of this suit only, hereby admits the several
tively hereunder specified, subject to the qualifications or limitations, if any, hereunder
ng all just exceptions to the admissibility of any such facts, or any of them, as evidence in . -

thét ihi?admiesicn is made for the purposes of this suit only, and is not an admission to
oainst the defendant [o# plaintiff] on any other occasion or by any one other than the plaintif

dant, or party requiring the admission]. © : : IR e
; ) E. V., pleadsr [or agent] for defendant [or plaintiff].

H., pleader [or agent] for plaintiff [or defendant].

Facts admitted, Qualifications or imitations, if any, subject to which they

are admitted,

1. died on the 1st January, 1890 . S

died intestate : " . % V],

was his lawful son 3. But not that he was his only lawful son.

‘ ” : . ; .| 4. But not that he died on the 1st April, 1896.

), was never married . . . .15

it O

No. 12,
NoTtice To ProDucE (GENERAL FOrRM), (O. 12,71.8.)

(Title as in No. 1, supra.)

_notice that you are hereby required to produce and show to the Court at the first hearing of
oks, papers, letters, copies of letters and other writings and documents in your custedy,
power, containing any entry, memorandum or minute relating to the matters in question
'particular_ly i R £ :
G. H., pleader [or agent) for blaintiff [or defendant]. 2
'Plaatfer [or agenﬂ JSfor defendant [or pla:’nts_'f]. Lag 5 Sloe




